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ORDER
 

The Text below is only a summarized version of the order pronounced
 
Respondent who was working on daily wages removed from service. Industrial Tribunal directed
respondent to be reinstated with back wages. Decision of Tribunal confirmed by High Court.
Supreme Court held that respondent had been continuing in service for more than 16 years and it
was too late to contend for appellant that respondent to be treated as temporary peon.

 


